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with a capacity of 30 tome* par day. 
This la one of the two auoh plant* re­
cently set up for the first time in the 
country. The other shaft kiln plant of 
the lame capacity hag been set up at 
dalmiapuramri in Madras by the Mad­
ras State Indust. ial Development Cor­
poration.

At present the production o r cement 
in the country is by the rotary kiln 
process, both wet and dry with a capa­
city of about 600 tons per day. The 
cement factories in the coun ry are 
employing the wet process predomi­
nantly. Shaft ki ns can be used only 
tor the dry process. Compire 1 with the 
rotary kilns, the shaft kilns hive the 
advan‘ a»e of low installation cost less 
requirement of space and built-up 
area and also lower cost o '  fuel as 
tKev are smaller units. The xi5vantage 
o f shaft kilns of the type set up at 
Torhat and Dalmiapurnm is tha‘ such 
small shift kiln plants are suitable for 
eroloitation of areas w ’th smaller 
deposits of limestone. These plants 
will be particularly useful in areas 
whc-e the limestone depos ts are limit­
ed nr where transport facilities xre not 
easily available The cost o'* produc­
tion nf the standard convention-!] tvpe 
#00 tons per day caoacitv unf's Is less 
than th* smaller units employing the 
new process.

Licences fo r New Industrie!

WV Shri Y. <Y Onwd: W ’ l the
M>n»sl -r of Tndw*rla1 Development 
an* company Affairs be pleaded to 
state:

rat the numiber of applications 
received from Andhra and Mvsore 
States fnr licences for the setting up 
o f new industries during 1998;

(M how many of them were f'om  
Kurnool District in Andhra Pradesh; 
and

(t) how manv of these applicants 
«reve (ranted licence* and tar trhat 
Industries*

llie  Mtntato of In<1tistr'al l>evelop- 
. asent and Company A M 's  (Shri t  A. 

AJunedh (a) and (b). Forty three

applications fo r licences fo r  new  in­
dustrial undertakings in Andhra Pra­
desh, including tw o in  K urnool Dis­
trict, and twenty six  applications fo r
new industrial undertakings in My­
sore State were received end accepted
for consideration during 1986.

(c) Six licences in all have been 
issued and of these only one is for ■ 
new industrial undertaking for manu­
facture of Glass-lined equipment ta 
the Hyderabad District of Andhra 
Pradesh.

CemnoslMon o f Statutory Boards wader 
the M inistry Of L  D. ft  C. A .

324. Shri T  R. Gowd: Will the
Minis'w of Industrial Development 
and Company Affairs be pleased to
state:

(a) the number and names of Statu­
tory Boards woricing under his Minis­
try;

(b) whether the members of theee 
Boards are elected or nominated by 
Government;

(c) how many of these Boards w ere 
reconstituted in 1966; and

(d) whether any persons f-om Kur­
nool District in Andhra Pradesh were 
appointed to any of these Boards?

The Minister of Indwtr'al Develop­
ment m d Comnany Affairs (Shri t  A. 
Ahmed): (a) Two. The Company Law 
Board and the Central Boilers Board.

(b) The Members of the Company 
Law Board are appointed by the Cen­
tral Government according to the pro­
visions of SuS-sectinn (S) of Section 
10E of the Companies Act, 1956 15
members of the Central Boilers 
Board including the Chairman are 
nominated by the Central Govern­
ment. These include one reprtaen-  
tat’ve of the Union Territories. Ba~b 
of the Sta'e Governments (excluding 
the State of Jammu and Kashmir to 
which the Act does not extend) aenl* 
nite one member each. Theee nomi­
nations are made under the prov'slone 
o '  Section 37 A(2) o f the h O w  
Bollen Act, ISIS.




